~ Kurnool District. ' os Applicant,

|
b
T8 THE CENTRAL ADMINISTRATIVE TRIBUNAL$ HYDFRAB&D BERCH
AT HYDERABAD,

wa.mo. A0V or 1994 !
0 .A.No. 49 OF 1993.

Betweens-

S/0 Subba Reddy,

Aged about 47 Years,
Piroman #'B'
Randyal

And gpplicant. -

1. The Rallway Boarﬁ
Represented by its Chairman
Rail Bhavan,

New Delhi.

2. The Gemeral Manager
South Central Railway
Ralil Nilayam
Secunderabad.

3, The Divisional Railway Manager,

" -South Cemtral Railway,
Yantakal, '
.hnantapur District. 1

[ D S ——— P P

4 The Senior Divisional Mechanical !
Bhgineer {(Loco) South Certral .
" Railway, GB ntakal, ' i
Angntapur isurict. .o Respondents/Re9pondentS.

I
!vief'Facts:- H

4., The applicent has filed the above C.A. prayinthhe
Fon'ble Tribumal to declare the order of the Railway
Board Ho.E (D&A) 92 RG6-39 dated 18-9-1992 (Page No.1)
‘of the 18t respondent and the Revisional order lio.‘I
@/D.644/81/D&A/M, 641 dated 22-3-1982(P.B) of the 2nd
Respondent, and the order of the Appellate Authority
No.G/P.644/81/D&A/BM, 7641 dated 15-9-1981, the 3rd\
respondent heresn (P.6) and the order of the Disciplinary

Authority Ko.G/F. 644/81/D&A/B M.7641 dated 18-2-1981(P1®)
| .

|
jurisdiction and set-aside the Same and consequantiy

direct the Respondents to reinstate the applicant -

the 4th respondent herein, as‘illegal and without

1nto gervice with all the benefite inciuding conti%uoua

service, payment of arrers of salary, increments, . ‘
\ I

f.j



_—3 | |

S 1
Admindetration 4o reinstate the applicants there with
all consecuently benefits.&ggrieved by the same, thé‘
Union of India and others had filed a batch of C.A8 \

L
Nos.4681-82/92 and other before the Hon'ble Supreme court

of India, _ h
_ . w
4. While the matters were Dending be*ore the Hon'ble
$upreme Court, at the instance of Loco Running Staff w
who have pgrtlcipated in the strike and who were remo?%&
under Rule 14(2) of the Railway Service (D & a) Bules\
1968 some members of Parliament moved the matter in the

Parliament and also approached the Hon'ble Minister fo%
Railwayﬂ. Some order were passed in that regard 1nrespect
of the Loco Running Staff whose cases were-pending before

T the Supreme Court and other Courts and also in case to{&

. \
others who bave not approached any court of law,

5 ' '

B Under those circumstances and in that background H
the Hon'ble uupreme Court was pleased to dispcee off thél

cases pending before the Hon'ble Supreme Court on 5-8-1993.
The learned Judges haviné regard to the circumstances
were pleassed to render a Judgement in REM applicable i
%o all the 10CO RUNNING STAFF who were either removed
or bismiased_from ser?ice by invoking Rules 14(2) of ‘
R.S. ( D &4A) R1968, . | _ |

. o |
6, The present O.A, ¥Was f4led 4n the year 1992 before ‘

the Judgment of the Hon'ble'suprehe Court amd hence the
applicant could not take advantage of the Judgment of

the Hon'ble Supreme Court. As 8tated above as the |
. |
Judgment of the Hon'ble Supreme Court is a Judgment in.EEMﬂ
|

thie applicant as well as other spplicants in O,A.F0,48/93,

1
51/93, 53/9% and 123/93 are entitled for the bemefits




~ i

-1 4 sl

flovw out of the said Sﬁpreme.court Judgnment,

7. Under the above circumstances, this Eon'ble

Tribﬁnal may be pleased!to permit the applicant to
anend the grounds in O.Ai‘.ﬁ by adding the following
grount .and also toamendtlh the prayer in the O.A.

Belief gought s~
It is ﬁherefore prayeéd that thie Hom'ble Uqur'{:

may be pleased to permit| the applicant to amend the

Main Relief para 7:

"Pollowing the ’ch}gemein’c of the Bo’n" ble Supreme Court
. made in C.A.No's.@681-£82/’92 and batck dated 5-8-1!993,
which 18 a Jua-,@.'emen‘s I:r.n REM, this Eon'ble Tribunla,l
" may be pleased to decIlare the order of the Railway
Board NO.E(D&A) 92 RG%—39 dated 18—9-1992(?.1) OJ

T e RN s -

l
the 1st respondent and the Revisionsl order No. G/!P.
644/81/D&A/M.7641 dated 22-3 1982(P 5) of the 2nd

., respondent, and the order of the Appellate Author

-
'No.G/P.S44/81/D&mﬂEL7§41 dated 15-9-1981, the 3rd
|
respondent herein (F6) and the order of the

. | Disciplinary Authority No.G/P.644/81/D&A/BM, T641
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IN THE CENTRAL ADMINISTRATIVE
" ORTBUNAL$ HYDERABAD BERCH AT

" HYDERABAD.
M.A.NO, OF 1994
| - in k
'-O.A.No, 49 Of_" 1993.

Petition to mmk permit the
applicant to amend the prayer 1

e

M/s.P.Erishna Reddy &
Smt,P.Sarads 7

Counsel for applicant,
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18--2--1§81 » the 4th respoddent herein, as
_1llegal and without jurisdiction amd set- X
aside the same and consequently direct the

_ Resﬁbﬂd@ﬁﬁs to'reinstate the epplicant

_ tinto service ¥ith all the beneflts including

* the continuous service, payment of arepears = |
of éalary, 1npremen§s, promotions amd other
benefits as eimilar bemefits given in the ii
Judgment of the Supreme made in C. A.Nos.4681-82/92ﬁ

dated 5-8-1993. and pags such other order or orderg
k
-in the interests of justiee.-

. ‘ |}

Verification:- " V

. ‘ I, a. %ami Reddy Sonof Subba Reddy, aged about 47
= | - .
| : years, Fireman 'Bt Nandyal, KurnoolyDistrict,
do hereby delcare that the contents stated |

above are true %o the best of oy knowledglnntx L
belief and information, o

I have not suppressed any materil afacts of\the
|
case, N ’ . . {'

/7{(4/@—0&" , “SL K ol 1&,\? Lli"

. {J‘
COUNSEL FOR APPLICANT SIGNATURE OF THE APPLICANT,:






